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? THL CAZETTE Oli INDIA : EXTRAORDINARy [Pem II-Src. 3(i)]

MINISTRY OF FOWER

NOTII.'ICAfiOI1I

New Delhi, the 6rh May,2005

G.S.R. 261(E).-In exercise ofthe powcrs confened by clause(s) ofsub-section (2) ofSection.l T6 ofthe Electicity
Act, 2003 (36 of 2003), the Central Governmcnt hereby makes the following rules to amend the Appellate Tribunal for
Electricity Salary, Allowances and other Conditions of Service ofthe Officers and Employees Rules,2004, namely :-

-1. Short lille and commenccment.--{ l) l hese rules may be called the Appellate Tribunal for Elecaicity Salary,
Allowanccs and other Conditions ofService of thc Officers and Employees (Amendmenr) Rules, 2005.

(2) They shallcome into l'orce on the date ofthe publication in the Official Oazette.

2. ln tire Appellate Tribunal lbr F.lectricity Salary, A llowances and other Conditions of Service ofthe Officers and
Employees Rulcs, 2004, in the Schedule; at serial number 7 for the post of Libmrian -

(i) for the entries under column 4, lhe following shall be substituted, namely :-
"5 soG. r 75-9000"

lii) Ibr the entries under column l2,lhc tbllowing shall be substituted, namely:

"Otficers under the Central (;overnment :

(a) (i) holding analogous posts on regular basis; or

(O wrth 3 years regular service in the scale ofRs. 5000-8000 or equivalcnt; or

(iji) rvith l0 years regular service in the scale ofRs.4000--{000 or equivalent;

(b) (i) possessing a degree orequivalent diploma in Library Science from a recognized University or
institute.

(ii) 5 years expericncc as Librarian or Assistant Libmrian in a reputed library".

lF.No. 23l642003-R & Rl

AJAY SHANKA& Addl. Secy.

Notc :-The principal rules were published in the Gazette oflndia, Extmordinary, dated the 28th October,2004, Part ll,
Section 3(i) vr./e number C.S.R. 721(E).

t'rhrtcd b\ lhc N4anr:.r. (io!t ,rl I[Jia l'rcss. Ring Road, Mavapui, New Dtlhi-ll00g
rnd Puhlirhca h\ Ihc (onlroller of lublicalions. Dclhi-110054.


